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II. Ceylon Government.

Post of Roads Engineer. (Gal Oya De-
velopment Board).

Pay.—Rs. 13,200-450-15,000 per an-
num or Rs. 8,400-300-12,000 per annum
according to the qualifications and ex-
perience of the selected candidate. Cost
of living allowance of approximately
Rs. 1,432 for married officers and Rs.
1,282 for others and rent allowance,
until permanent quarters are provided,
of Rs. 1,440 per annum for married
officers and Rs. 720 per annum for
others will also be paid.

Duration.—Thé appointment will be
on contract for 4 years in the first
instance.

Station.—The selected candidate will
have to serve at the permanent Head
Quarters of the Board which is located
in the Gal Oya Valley in the Eastern
Province of Ceylon.

Arp UNDER CoroMBO Pran

*187. Surt K. L. NARASIMHAM:
Will the Minister for FiNaNcE be
pleased to state:

(a) the names of countries help-
ing India under the Colombo Plan;
and

(b) the amount of aid expected.
promised, allocated and actually re-

ceived by India separately from each
country?

Tee MINISTER ror FINANCE
(Surt C. D. DESsHMUKH): (a) Austra-
lia, Canada, New Zealand and U.K.

(b) A statement giving the informa-
tion about aid allocated and actually
received by India is laid on the Table
of the House. In addition technical
aid is also received in the form of
training facilities and equipment, as
well as technical experts. [See Ap-
pendix 1V, Annexure No. 63.]

WorLD BANK LOAN FOR STEEL PLANT

*188. Surr K. L. NARASIMHAM:
Will the Minister for FINANCE be pleas-
ed to state:

(a) the terms on which the World
Bank has granted loan for the Steel
Plant in India; and
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(b) whether he will be pleased to

lay a copy of those terms on the Table
of the Council?

THE MINISTER ror FINANCE (SHRI
C. D. DesuMUKH): (a) The loan is
for an amount of $31-5 million, carries
an interest of 4% per cent. per annum
and 1s repayable in half-yearly instal-
ments over a period of 15 years com-
mencing from the 15th April, 1959.

(b) I lay a statement on the Table
of the Council furnishing the other
main conditions attached to the loan.

A copy of the Loan Agreement has
been supplied to the Parliament Li-
brary.

STATEMENT !

(i) A commitment charge at the
rate of ¥ per cent. per annum shall
be payable on the principal amount
of the loan not withdrawn from time
to time. Such commitment charge
shall accrue from the effective date
to be declared or from a date 90 days
after the date of the loan agreement,
whichever is earlier.

(ii) The proceeds of the loan shall
be applied exclusively for purchas-
ing and importing the goods for
which the loan was sought for from
the Bank.

(iii) The specific goods to be pur-
chased out of the proceeds of the
loan shall be determined by agree-
ment between the Borrower and the
Bank, and the list of such goods are
to be modified from time to time by
agreement between the parties.

(iv) All goods purchased with the
proceeds of the Loan shall be used
in the Tndian territory exclusively
in the carrying out and operation of
the Proiject for which the loan was
sought for.

(v) The closing date of the loan
shall be December 31, 1957.

(vi) The borrower may, by notice
to the Bank, cancel all or any part
of the loan which the Borrower shall
not have withdrawn prior to giving
of such notice.



